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Order dated 4.3.2003 (N, L_Q)r\j oSS oncd ¥ Gac
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2{‘& %wgp.lieard Shri VeNarasingha, learned "’{

caunsel for the applicants and Mrs .R.Sikdar,

learned Addl.Standing Counsel for the Respcndentd
We have also heard Shri BJPal, learned senior
counsel for the Respondents/Railways .M« 3-Dath,
&. AS.C. wos alip D -’—n e A& CO‘:-WD ‘{/
4 Mrs .Gita Mishra, CPO/ADM/GRC,
Mr.Vinay Himar, L.Ce/SER/GRC and Mr.G .Sethy, 1‘
Sr.DeP 0 o/ADA are present and also heard. P
It has been intimated by the
) . Wl odere,
parties present in Court that whewger due ang
admissible have already been paid to the
applicants. In the said premises, there remains
nothing in this O.A. for being adjudicated by
this Trilunal, and therefore, this O.A. is
disposed of accordingly. No costs.
Since this OeAe« is being disposed-
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of, our earlier,\@equiring the personal appearance

of o

of the General Manager, S.EsRailway on 5.3.2-:)03)
\

is hereby recalled. . b
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Send copies of this order to the

parties and free copies of this order be

VIZE. . CTIAIRMAN

made available to the counsels of both sides.,




